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The 7" September 2018
231 Dated "7 September 2018—Ilexercise of the powers conferred by

section 164 of the Bihar Goods and Services Tax 2@17 (12 of 2017), the Governor of
Bihar, hereby makes the following rules furtheatoend the Bihar Goods and Services Tax
Rules, 2017, namely:-
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1. (1) These rules may be called the Bihar Goods$ Smrvices Tax (Eighth
Amendment) Rules, 2018.
(2) Save as otherwise provided in these rulesy shall come into forcwith
effect from 4" September 2018.
2. In the Bihar Goods and Services Tax Rules, 2(Hefeinafter referred to as the
said rules), in rule 22, in sub-rule (4), the fallng proviso shall be inserted, namely:-
“Provided that where the person instead of replymthe notice served under
sub-rule (1) for contravention of the provisionsn@ined in clause (b) or
clause (c) of sub-section (2) of section 29, furags all the pending returns
and makes full payment of the tax dues along wghlieable interest and
late fee, the proper officer shall drop the prooegsl and pass an order in
FORM GST-REG 20.".

3. In the said rules, in rule 36, in sub-rule, (R)e following proviso shall be
inserted, namely:-
“Provided that if the said document does not contall the specified
particulars but contains the details of the amafitéx charged, description of
goods or services, total value of supply of goodsesvices or both, GSTIN
of the supplier and recipient and place of supplgase of inter-State supply,
input tax credit may be availed by such registgrexdon.”.
4. In the said rules, in rule 55, in sub-rule (5)eafthe words “completely knocked
down condition”, the words “or in batches or los$iall be inserted.
5. In the said rules, in rule 89, in sub-rule (4), &eause (E), the following clause
shall be substituted, namely:-
‘(E) “Adjusted Total Turnover” means the sum tatathe value of-
(@) the turnover in a State or a Union territory, asindel under
clause (112) of section 2, excluding the turnovesenvices; and
(b) the turnover of zero-rated supply of services deteed in terms
of clause (D) above and non-zero-rated supply ofices,
excluding-
(i) the value of exempt supplies other than zero-ratgglies; and
(i) the turnover of supplies in respect of which refimdlaimed under
sub-rule (4A) or sub-rule (4B) or both, if any,
during the relevant period.’.

6. In the said rules, with effect from the"2®ctober, 2017, in rule 96, for sub-rule
(10), the following sub-rule shall be substitutedimely:-
“(10) The persons claiming refund of integratex paid on exports of goods or
services should not have -

(a) received supplies on which the benefit of the Conecrak Taxes
Department notification No. S.0.-249 dated th& T3ctober, 2017
published in the Bihar Gazette, Extraordinarge number 982, dated
the 18" October, 2017 or notification No. 40/2017-State Rate),
dated the 28 October, 2017 published in the Bihar Gazette,
Extraordinary,vide number 996, dated the "330ctober, 2017 or
notification No. 41/2017-Integrated Tax (Rate), edhtthe 28
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October, 2017 published in the Gazette of Indiardoxdinary, Part
Il, Section 3, Sub-section (iyjde number G.S.R 1321 (E), dated the
239 October, 2017 has been availed; or
(b) availed the benefit under notification No. 78/2@dstoms, dated the
13" October, 2017 published in the Gazette of Indrddrdinary,
Part Il, Section 3, Sub-section yide number G.S.R 1272(E), dated
the 13" October, 2017 or notification No. 79/2017-Custodeted the
13" October, 2017 published in the Gazette of Indrddrdinary,
Part Il, Section 3, Sub-section yige number G.S.R 1299 (E), dated
the 13" October, 2017.".
7. In the said rules, in rule 138A, in sub-rule (lifeathe proviso the following
proviso shall be inserted, namely:-
“Provided further that in case of imported goods person in charge of a
conveyance shall also carry a copy of the bill wtire filed by the importer of
such goods and shall indicate the number and dateedill of entry inPart A
of FORM GST EWB-01.".
8. In the said rules, foFORM GST REG-20, the following FORM shall be
substituted, namely:-

“FORM GST REG-20
[Seerule 22(4)]

Reference No. - Date -
To

Name
Address
GSTIN/UIN

Show Cause Notice No. Date-

Order for dropping the proceedings for cancellationof registration

This has reference to your reply filed vide ARN—-- dated ----- in response
to the show cause notice referred to above. Upmisideration of your reply
and/or submissions made during hearing, the pracgedinitiated for
cancellation of registration stands vacated forftfiewing reasons:
<<text>>
or

The above referred show cause notice was issueddiatravention of the
provisions of clause (b) or clause (c) of sub-sec{i2) of section 29 of the
Bihar Goods Services Tax Act, 2017. As you havedféll the pending returns
which were due on the date of issue of the afodesaiice, and have made full
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payment of tax along with applicable interest aatk Ifee, the proceedings
initiated for cancellation of registration are Heyelropped.

Signature
Place: < Name of the Officer>
Date: Designation
Jurisdiction .

9. In the said rules, foFORM GST ITC-04, the following FORM shall be
substituted, namely:-
“FORM GST ITC-04
[Seerule 45(3)]

Details of goods/capital goods sent to job worker and received back

1. GSTIN -
2. (a) Legal name -
(b) Trade name, if any —
3. Period: Quarter - Year -

4. Details of inputs/capital goods sent for jobkvdincludes inputs/capital goods
directly sent to place of business /premises ofjobker)

GSTIN . o - Type of Rate of tax (%)
/ State in S § S8 > o goods
case of c c | 28|82 | B S | (Inputs/
unregistered % % so|5| S XS capital |Central | State/ |Integrated Cess
job worker 6 6 8 [S) o = goods) tax UT tax tax
1 2 3 4 5 6 7 8 9 10 11 12

5. Details of inputs/capital goods received bfackn job worker or sent out from business place
of job work
(A) Details of inputs/ capital goods received b&ckn job worker to whom such goods
were sent for job work; and losses and wastes:

=
> O ho] O Qo Qo
273 N o, 2 " o o O Losses &
=8 T 5 290 kS S v = T 9 5 ~ 5 wastes
5% [25;¢ | BE2¢ |8 288 | sg& |3¢
v | 258 c>Sg o S SE S SE )
=] 0 2L x G = < x = 8O g 8o g =
& 5488 TL23 2 B o BT o g
n c o_T® S X T @ c JeRre]
S = 5 0 c =050 o £ Q c £ Q c -0
- Z Q8 G 9 8 = O c o ©Cc o ol
> | =£83| 228% | B 2| 5§38 T2 o 2 2
= = S5 S 2 B o o o 2 =
=0 0 o > QO - > c C = [ — c
E X E;UE L O00C D 5] (@) T = 0 O X = 0 O X S O @)
= = === 0 25 > = 25 > = = c ©
0 o caof&c o C > c © ) o > S cmo S cxmoO T o o >
o) 2= 0
o= oe=z?2 naz? e - o Osc = Osc =2 Z o D o
1 2* 3* 4 5 6 7* 8* 9 10 11
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(B) Details of inputs / capital goods receivedibfiom job worker other than the job worker to
whom such goods were originally sent for job wankd losses and wastes:

Challan Date of Losses &
: challan . . wastes
GSTIN No. |$sued issued by Original Original
/ State by job ob 2 challan challan Nature
of iob worker Wjorker S No. under date under of job
Woiker under under o which which work
if which which S} goods goods done
. goods 5 have been have been by job
unregis goods =
terod have been | | = " | z sent for sent for worker z
received . G c job work job work c
back received | @ | & | S S| s
back Q| D o4 > o4
1 2* 3* 4 5 6 7* 8* 9 10 11

(C) Details of inputs/ Capital goods sent to jolrikes and subsequently supplied from premises of

job worker; and losses and wastes:

GSTIN/ Invoice No. | Invoice date Original Original Nature Losses &
State of job in case in case challan no.| challan of job wastes
worker if supplied supplied ) under date under| work
unregistered from from S which which done by
premises of| premises of 2 goods goods job
job worker | job worker 8 have been| have been| worker
issued by issued by '%_ > sent for sent for >
_thg _thg é O % job work | job work O %
Principal Principal 2 8‘ 3 8‘ o
1 2 3 4 51| 6| 7* 8* 9 10 11

Instructions:
Multiple entry of items for single challan may hbike.
2. Columns (2) & (3) in Table (A) and Table (B) arendatory in cases where fresh challan
are required to be issued by the job worker. Otisermecolumns (2) & (3) in Table (A) and

Table (B) are optional.
Columns (7) & (8) in Table (A), Table (B) and Talf&) may not be filled where one-to-one
correspondence between goods sent for job worlgands received back after job work is
not possible.
6. Verification
I hereby solemnly affirm and declare that the infation given hereinabove is true and correct to

the best of my knowledge and belief and nothingdeses concealed therefrom.

1.

Place

Date

Name of Authorised Signatory

Signature

Designation /Status............
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10.In the said rules, afttfORM GSTR-8, the following FORMS shall be inserted,
namely:-

“FORM GSTR-9
(See rule 80)
Annual Return

Pt. | Basic Details
il Financial Year

GSTIN

3A | Legal Name

3B | Trade Name (if any)

Details of Outward and inward supplies declaredmduthe financial year

(Amount in(J in all tables)

Nature of Supplies Taxable Value  CentralState | Integrated| Cess
Tax Tax / Tax
uT
Tax
1 2 3 4 5 6

4 Details of advances, inward and outward supplies owhich tax is payable as declared in
returns filed during the financial year

Supplies made to un-registered
A persons (B2C)

Supplies made to registered persons
B | (B2B)

Zero rated supply (Export) on

C payment of tax (except supplies to
SEZs)

D Supply to SEZs on payment of tax

E Deemed Exports

Advances on which tax has been
F paid but invoice has not been issued
(not covered under (A) to (E) above

~

Inward supplies on which tax is to
be paid on reverse charge basis

Sub-total (A to G above)

Credit Notes issued in respect of
| transactions specified in (B) to (E)
above (-)

Debit Notes issued in respect of
J transactions specified in (B) to (E)
above (+)

Supplies / tax declared through
Amendments (+)

Supplies / tax reduced through
Amendments (-)

M Sub-total (I to L above)

Supplies and advances on which tg
is to be paid (H + M) above
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Details of Outward supplies on which tax is not pagble as declared in returns filed during the

financial year

Zero rated supply (Export) without
payment of tax

Supply to SEZs without payment o
tax

0O

Supplies on which tax is to be paid
by the recipient on reverse charge
basis

Exempted

Nil Rated

Non-GST supply

®|m|m|O

Sub-total (A to F above)

Credit Notes issued in respect of
transactions specified
in Ato F above (-)

Debit Notes issued in respect of
transactions specified
in A to F above (+)

Supplies declared through
Amendments (+)

Supplies reduced through
Amendments (-)

Sub-Total (H to K above)

Turnover on which tax is not to be
paid (G + L above)

Total Turnover (including advanceg
(4N + 5M - 4G above)

Details of ITC as declared in returns filed durth

Description

Type

Centra
Tax

State
Tax /
uT
Tax

g financial year

Integrated
Tax

Cess

1

2

3

4

5

Details of ITC availed as declared in return

s filedduring the financial year

Total amount of input tax credit availed throughFa®
GSTR-3B (sum total of Table 4A of FORM GSTR-3E

) <Auto>

<Auto>

<Auto>

<Auto>

Inward supplies (other than importg

Inputs

and inward supplies liable to revers
charge but includes services

Capital Goods

received from SEZSs)

Input Services

Inward supplies received from

Inputs

unregistered persons liable to

Capital Goods

reverse charge (other than B
above)on which tax is paid & ITC
availed

Input Services

Inward supplies received from

Inputs

registered persons liable to revers
charge (other than B above) on

Capital Goods

which tax is paid and ITC availed

Input Services
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Import of goods (including supplies Inputs
E | from SEZs)

Capital Goods
Import of services (excluding inward supplies from
SEZSs)

T

Input Tax credit received from ISD

Amount of ITC reclaimed (other than B above) under
the provisions of the Act

Sub-total (B to H above)

Difference (I - A above)

Transition Credit through TRAN-I (including revisis
if any)

Transition Credit through TRAN-II

Any other ITC availed but not specified above
Sub-total (K to M above)

Total ITC availed (I+ N above)

Details of ITC Reversed and Ineligible ITC as dedlred in returns filed during the financial
year
As per Rule 37

As per Rule 39

As per Rule 42

As per Rule 43

As per section 17(5)

Reversal of TRAN-I credit

Reversal of TRAN-II credit

Other reversals (pl. specify)

Total ITC Reversed (A to H above)

Net ITC Available for Utilization (60 - 71)

I o

(&

Ozzl_x

Other ITC related information
ITC as per GSTR-2A(Table 3 & 5 thereof) <Auto> | <Auto> <Auto> <Auto>

ITC as per sum total of 6(B) and 6(H) above <Auto>

ITC on inward supplies (other than imports and irdva
supplies liable to reverse charge but includesicesv
received from SEZs) received during 2017-18 but
availed during April to September, 2018

D Difference [A-(B+C)]

ITC available but not availed (out of D)

F ITC available but ineligible (out of D)

IGST paid on import of goods (including suppliesnfr
SEZ)

IGST credit availed on import of goods (as per 6(E)
H above)

| Difference (G-H)

ITC available but not availed on import of goods|(&l
J tol)

Total ITC to be lapsed in current financial year
(E+F+J) <Auto> | <Auto> <Auto> <Auto>

W > |®a|— | (MmO |0|wm (> |

@)

m

<Auto>

Details of tax paid as declared in returns filedmythe financial year
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Description Tax Paidthrough Paid through ITC
Payable cash Central | State Tax| Integrated | Cess
9 Tax / UT Tax Tax
1 2 3 4 5 6 /
Integrated Tax
Central Tax
State/UT Tax
Cess
Interest
Late fee
Penalty
Other

Particulars of the transactions for the previousde¥lared in returns of April to September of cotr,
f filing of annual return of preus FY whichever is earlier

FY or upto date o

Description Taxable Value a Integrated
Tax Tax/ Tax
uT
Tax
1 2 3 4 5 6

Supplies / tax declared thro

ugh

10 | Amendments (+) (net of debit notes)
Supplies / tax reduced through

11 | Amendments (-) (net of credit notes)
Reversal of ITC availed during

12 | previous financial year

13 ITC availed for the previous

financial year

Differential tax paid on account of declaratiorlih& 11 above

Description Payable Paid
1 2 3
Integrated Tax
Central Tax
State/UT Tax
Cess
Interest

Other Information
Particulars of Demands and Refunds

Details Central | State Tax/ | Integrated| Cess| Interes Penalt Late|
Tax UT Tax Tax Fee/
Others
1 2 3 4 5
Total Refund
A claimed
B Total Refund

sanctioned




fagrR ot (srmaRor), 7 Ra=R 2018 31

Total Refund

c Rejected
Total Refund
D | Pending

Total demand of
E taxes

Total taxes paid in
F | respect of E above

D

Total demands
G pending out of E
above

Information on supplies received from compositiarpayers, deemed supply under section 143

goods sent on approval basis

Details Taxable Central | State Tax| Integrated
Value Tax / UT Tax Tax
1 2 3 4 5 6
Supplies received from Composition
A taxpayers
B Deemed supply under Section 143
Goods sent on approval basis but not
C returned
17 HSN Wise Summary of outward supplies ‘
HSN uQcC Total Taxable Rate of Tax Central| State Tax /| Integrated| Cess

Code Quantity Value Tax UT Tax Tax
1 2 3 4 5 6 7 8 9
18 HSN Wise Summary of Inward supplies ‘

HSN uQcC Total Taxable Rate of Tax Central| State Tax /| Integrated

Code Quantity Value Tax UT Tax Tax Cess
1 2 3 4 5 6 7 8 9
19 Late fee payable and paid ‘

Description Payable Paid
1 2 3

A Central Tax
B State Tax

Verification:

| hereby solemnly affirm and declare that the infation given herein above is true and
correct to the best of my knowledge and belief aathing has been concealed there from
and in case of any reduction in output tax liapilhe benefit thereof has been/will be
passed on to the recipient of supply.

Signature
Place Date Name of Authorised Signatory
Date Designation / Status
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Instructions: —
1. Terms used:
a.GSTIN: Goods and Services Tax ldentification Number
b.UQC: Unit Quantity Code
c. HSN: Harmonized System of Nomenclature Code

2.

The details for the period between July 2017 to dlaR018 are to be

provided in this return.

3.

Part Il consists of the details of all outward diggp & advances received

during the financial year for which the annual retis filed. The details filled in
Part Il is a consolidation of all the supplies deetl by the taxpayer in the returns
filed during the financial year. The instructionsfill Part Il are as follows:

Table No.

Instructions

4A

Aggregate value of supplies made to consumedsusnegistered persons

supplies made through E-Commerce operators ani dre declared as net
credit notes or debit notes issued in this regaatle 5, Table 7 along wit

used for filling up these detalils.

which tax has been paid shall be declared hereseltadl include details of

respective amendments in Table 9 and Table 10 ®RW@STR-1 may be

DN

of

174

4B

Aggregate value of supplies made to registermdqms (including supplig
made to UINs) on which tax has been paid shalldzaded here. These w

supplies on which tax is to be paid by the recipi@m reverse charge bas
Details of debit and credit notes are to be meetioseparately. Table 4A af
Table 4C of FORM GSTR-1 may be used for fillingthpse details.

include supplies made through E-Commerce operdtotsshall not include

S
I
D
is.
nd

4C

Aggregate value of exports (except suppliesB@sy on which tax has beg
paid shall be declared here. Table 6A of FORM G3TRay be used fq
filling up these details.

2N

=

4D

Aggregate value of supplies to SEZs on which ltas been paid shall |
declared here. Table 6B of GSTR-1 may be usedllimgfup these details.

e

4E

Aggregate value of supplies in the nature ofrdkexports on which tax h
been paid shall be declared here. Table 6C of F@FBWR-1 may be used f(
filling up these details.

4F

Details of all unadjusted advances i.e. advérasebeen received and tax |
been paid but invoice has not been issued in themuyear shall be declarg
here. Table 11A of FORM GSTR-1 may be used fanfillup these detalils.

4G

Aggregate value of all inward supplies (inclydisdvances and net of cre
and debit notes) on which tax is to be paid byrdwpient (i.e.by the persg
filing the annual return) on reverse charge balmss shall include supplie
received from registered persons, unregisterecopsren which tax is levie
on reverse charge basis. This shall also includgeagte value of all impo
of services. Table 3.1(d) of FORM GSTR-3B may bedufor filling up these
details.

4

Aggregate value of credit notes issued in respéd to B supplies (4B)
exports (4C), supplies to SEZs (4D) and deemed rexp@E) shall be
declared here. Table 9B of FORM GSTR-1 may be teedilling up these
details.
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4] Aggregate value of debit notes issued in respe@& to B supplies (4B),
exports (4C), supplies to SEZs (4D) and deemed rexp@E) shall be
declared here. Table 9B of FORM GSTR-1 may be tdeedilling up these
details.

4K & 4L Details of amendments made to B to B suggpli4B), exports (4C), supplies|to
SEZs (4D) and deemed exports (4E), credit notes ¢&bit notes (4J) and
refund vouchers shall be declared here. Table 94 Bable 9C of FORM
GSTR-1 may be used for filling up these details.

5A Aggregate value of exports (except supplies BEZS§ on which tax has not
been paid shall be declared here. Table 6A of FGFR3TR-1 may be used for
filling up these details.

5B Aggregate value of supplies to SEZs on whichhtag not been paid shall be
declared here. Table 6B of GSTR-1 may be usedllimgfup these details.
5C Aggregate value of supplies made to registeredgns on which tax is

—+

payable by the recipient on reverse charge basfail® of debit and cred
notes are to be mentioned separately. Table 4BORNM GSTR-1 may be
used for filling up these detalils.

174

5D, 5E and Aggregate value of exempted, Nil Rated and Non-GBpplies shall be

A\Y”4

5F declared here. Table 8 of FORM GSTR-1 may be usedilfing up these
details. The value of “no supply” shall also beldezd here.

5H Aggregate value of credit notes issued in respécsupplies declared i
5A,5B,5C, 5D, 5E and 5F shall be declared hereleraB of FORM GSTR-{
may be used for filling up these details.

5A,5B,5C, 5D, 5E and 5F shall be declared herelet@B of FORM GSTR-

51 Aggregate value of debit notes issued in resmécsupplies declared i
may be used for filling up these details.

5J & 5K Details of amendments made to exports (exsepplies to SEZs) and supplies
to SEZs on which tax has not been paid shall béadet here. Table 9A and
Table 9C of FORM GSTR-1 may be used for fillingthpse details.

5N Total turnover including the sum of all the sligmp (with additional supplies
and amendments) on which tax is payable and taxoispayable shall bge
declared here. This shall also include amount shades on which tax is pajd
but invoices have not been issued in the curreat. ydowever, this shall not
include the aggregate value of inward supplies tichvtax is paid by the
recipient (i.e. by the person filing the annualire) on reverse charge basis.

4. Part Il consists of the details of all input tasedit availed and reversed in the
financial year for which the annual return is fil&ithe instructions to fill Part Ill are as
follows:

Table No. Instructions

6A Total input tax credit availed in Table 4A of FORISTR-3B for the taxpayer
would be auto-populated here.

6B Aggregate value of input tax credit availed dnravard supplies except those

on which tax is payable on reverse charge basisblutdes supply of service
received from SEZs shall be declared here. It reapndied that the total IT¢
availed is to be classified as ITC on inputs, @Gbods and input service
Table 4(A)(5) of FORM GSTR-3B may be used for figiup these details.

This shall not include ITC which was availed, resggt and then reclaimed |in

»n U)n
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the ITC ledger. This is to be declared separatetieu 6(H) below.

6C

Aggregate value of input tax credit availed dniravard supplies receive
from unregistered persons (other than import ofises) on which tax i
payable on reverse charge basis shall be declared lhmay be noted that tf
total ITC availed is to be classified as ITC onutg) capital goods and inp
services. Table 4(A)(3) of FORM GSTR-3B may be ukedilling up these
details.

6D

Aggregate value of input tax credit availed dhiravard supplies receive

from registered persons on which tax is payableeserse charge basis shall

be declared here. It may be noted that the tot@l dVailed is to be classifie
as ITC on inputs, capital goods and input servidedle 4(A)(3) of FORM
GSTR-3B may be used for filling up these detalils.

6E

Details of input tax credit availed on import gdods including supply g
goods received from SEZs shall be declared hemeayt be noted that the tot
ITC availed is to be classified as ITC on inputsl amapital goods. Tabl
4(A)(1) of FORM GSTR-3B may be used for filling these details.

6F

Details of input tax credit availed on import s#rvices (excluding inwar
supplies from SEZs) shall be declared here. Taf¥(2) of FORM GSTR-
3B may be used for filling up these details.

6G

Aggregate value of input tax credit receivednfronput service distributg
shall be declared here. Table 4(A)(4) of FORM GS3BRmay be used fg
filling up these details.

d

-

al

D

[N

= =

6H

Aggregate value of input tax credit availed,emed and reclaimed under the

provisions of the Act shall be declared here.

6J

The difference between the total amount of inputcredit availed throug
FORM GSTR-3B and input tax credit declared in rowoBH shall be declare
here. Ideally, this amount should be zero.

[@Np-y

6K

Details of transition credit received in theatenic credit ledger on filing 9

FORM GST TRAN-I including revision of TRAN-I (whe#h upwards or

downwards), if any shall be declared here.

=

6L

Details of transition credit received in theattenic credit ledger after filin
of FORM GST TRAN-II shall be declared here.

L

6M

Details of ITC availed but not covered in anyhafads specified under 6B
6L above shall be declared here. Details of ITGlagtahrough FORM ITCH
01 and FORM ITC-02 in the financial year shall leeldred here.

to

7A, 7B, 7C,
7D, 7TE, TF,
7G and 7H

Details of input tax credit reversed due to indliiy or reversals require
under rule 37, 39,42 and 43 of the Bihar Goods@emices Tax Rules, 201
shall be declared here. This column should alsdatordetails of any inpu
tax credit reversed under section 17(5) of the Bthaods and Services T3
Act, 2017 and details of ineligible transition datedaimed under FORM GS
TRAN-I or FORM GST TRAN-II and then subsequentlyeesed. Table 4(B
of FORM GSTR-3B may be used for filling up theseails. Any ITC
reversed through FORM ITC -03 shall be declaredlih

—|Sl-<'r—c-\lu.

8A

The total credit available for inwards supplfether than imports and inwarg

supplies liable to reverse charge but includesisesvreceived from SEZs$

1S

o
N

received during 2017-18 and reflected in FORM G&ZRfable 3 & 5 only)
shall be auto-populated in this table. This woukdthe aggregate of all th
input tax credit that has been declared by theesponding suppliers in the

e
r

FORM GSTR-I.
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8B

The input tax credit as declared in Table 6B &hi$hall be auto-populated

here.

8C

Aggregate value of input tax credit availed diniravard supplies (excep
those on which tax is payable on reverse charges bas includes supply @
services received from SEZs) received during J@y72to March 2018 by
credit on which was availed between April to Sepgiem2018 shall b
declared here. Table 4(A)(5) of FORM GSTR-3B mayubed for filling up
these details.

8E & 8F

Aggregate value of the input tax credit ethivas available in FORM GSTR-

2A(table 3 & 5 only) but not availed in any of tRORM GSTR-3B return
shall be declared here. The credit shall be classifs credit which wa

available and not availed or the credit was notiletaas the same was

ineligible. The sum total of both the rows shouéddnual to difference in 8D

8G

Aggregate value of IGST paid at the time of impdincluding imports from
SEZs) during the financial year shall be declarexth

8H

The input tax credit as declared in Table 6HI fieauto-populated here.

8K

The total input tax credit which shall lapse tbe current financial year sha

be computed in this row.

5. Part IV is the actual tax paid during the finangi@ar. Payment of tax under Table
6.1 of FORM GSTR-3B may be used for filling up theetails.

6.

Part V consists of particulars of transactionstf@ previous financial year

but declared in the returns of April to Septembiecwrent FY or date of filing of

Annual Return for previous financial year (for exdenin the annual return for the
FY 2017-18, the transactions declared in April &pteémber 2018 for the FY
2017-18 shall be declared), whichever is earliéie ihstructions to fill Part V are

as follows:
Table No. Instructions
10& 11 Details of additions or amendments to ahthe supplies already declared

in Table 9A, Table 9B and Table 9C of FORM GSTIRf April to Septembe
of the current financial year or date of filingAfnual Return for the previoy
financial year, whichever is earlier shall be destbhere.

12

financial year but reversed in returns filed for tinonths of April to
September of the current financial year or dat8liofy of Annual Return for

4(B) of FORM GSTR-3B may be used for filling up sleedetails.

13

ITC for the same was availed in returns filed foe tmonths of April tg
September of the current financial year or datéliofy of Annual Return for
the previous financial year whichever is earliealsbe declared here. Ta

4(A) of FORM GSTR-3B may be used for filling up sleedetails. j

W = = ~+

\"2)

7]

the returns of the previous financial year but sactendments were furnished

Aggregate value of reversal of ITC which wasiladain the previous

previous financial year , whichever is earlier shd declared here. Table

Details of ITC for goods or services receivethia previous financial year but

in

S

le
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7. Part VI consists of details of other informatiomeTinstructions to fill Part VI are as

follows:

Table No.

Instructions

15A,
15B,
15C and
15D

Aggregate value of refunds claimed, sanctionedectefl and pending for
processing shall be declared here. Refund claimkdbevthe aggregate valye
of all the refund claims filed in the financial yeand will include refunds
which have been sanctioned, rejected or are perfdingrocessing. Refund
sanctioned means the aggregate value of all refamdtion orders. Refund
pending will be the aggregate amount in all refuapplication for which
acknowledgement has been received and will excludwisional refunds
received. These will not include details of non-G8iund claims.

15E, 15F
and 15G

Aggregate value of demands of taxes for which amemrconfirming the
demand has been issued by the adjudicating auttsiréll be declared herg.
Aggregate value of taxes paid out of the total @adfl confirmed demand as
declared in 15E above shall be declared here. egge value of demands
pending recovery out of 15E above shall be declhezd.

16A

Aggregate value of supplies received from cositpmn taxpayers shall be
declared here. Table 5 of FORM GSTR-3B may be dsedllling up these
details.

16B

Aggregate value of all deemed supplies fronptivecipal to the job-worker if
terms of sub-section (3) and sub-section (4) oti&ed 43 of the CGST Ac
shall be declared here.

— =

16C

Aggregate value of all deemed supplies for gowdhich were sent o
approval basis but were not returned to the praicgupplier within one
eighty days of such supply shall be declared here.

=)

17 & 18

Summary of supplies effected and receivgairest a particular HSN code to
be reported only in this table. It will be optiorfal taxpayers having annugl
turnover upta 1.50 Cr. It will be mandatory to report HSN codeveo digits
level for taxpayers having annual turnover in tihecpding year abowel.50
Cr but uptoz 5.00 Cr and at four digits’ level for taxpayersving annual
turnover abover 5.00 Cr. UQC details to be furnished only for dyppf

goods. Quantity is to be reported net of returrebl€ 12 of FORM GSTR}
1 may be used for filling up details in Table 17.

19

Late fee will be payable if annual return isdilafter the due date.

Pt. |

FORM GSTR-9A
(See rule 80)
Annual Return (For Composition Taxpayer

Basic Details
1 | Financial Year
2 | GSTIN
3a | Legal Name <Auto>
3B | Trade Name (if any) | <Auto>

Period of composition scheme during the year
4 | (From ----

To )

5 | Aggregate Turnover of Previous Financial Year

(Amount inT in all tables)
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Details of outward and inward supplies declarecktarns filed during the financial year

Description Turnover Rate of | Central State / Integrated Cess
Tax Tax UT Tax tax
1 2 3 4 5 6 7
6 Details of Outward supplies on which tax is payadealeclared in returns filed during the financi
year
A Taxable
B Exempted, Nil-rated
C Total
7 Details of inward supplies on which tax is payatnereverse charge basis (net of debit/credit note
declared in returns filed during the financial year
Description Taxable Central Tax State Tax /| Integrated Cess
Value UT Tax Tax
1 2 3 4 5 6
Inward supplies liable
to reverse charge
A received from
registered persons
Inward supplies liable
to reverse charge
B | received from
unregistered persons
Net Tax Payable on
(A), (B) and (C) above
8 Details of other inward supplies as declared iorres filed during the financial year
Inward supplies from
A registered persons

(other than 7A above)

Pt. IV

10

Import of Goods

Details of tax paid as declared in returns fil

Description

Total tax payable

edmy the financial year

1

2

Integrated Tax

Central Tax

State/UT Tax

Cess

Interest

Late fee

Penalty

Particulars of the transactions for t
FY or upto date of filing

he previousde¥lared in
of annual return of pre

returns of April to September of cotre
us FY whichever is earlier

Description Turnover| Centra] State Tax/| Integrated
Tax UT Tax Tax
1 2 3 4 5 6

Supplies / tax (outward) declared
through Amendments (+) (net of
debit notes)

s)
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Inward supplies liable to reverse

11 | charge declared through
Amendments (+) (net of debit notes
Supplies / tax (outward) reduced
12 | through

Amendments (-) (net of credit notes
Inward supplies liable to reverse

13 | charge reduced through
Amendments (-) (net of credit notes

/ Differential tax paid on account of declaration mdwl 10, 11, 12 & 13 above
Description Payable Paid
1 2 3
Integrated Tax
Central Tax
State/UT Tax
Cess
Interest

Other Information

Particulars of Demands and Refunds

Description Central | State Tax | Integrated Interest| Penalty| Late Fee
Tax [ UT Tax Tax / Others
1 2 3 4 5 6 7 8
A Total Refund claimed
Total Refund
B :
sanctioned
c Total Refund
Rejected
5 Total Refund Pending
E Total demand of taxes
Total taxes paid in
F | respect of E above
Total demands
G pending out of E
above
Details of credit reversed or availed
Description Central | State Tax/ | Integrated Cess
Tax UT Tax Tax
1 b 3 4 5
Credit reversed on opting in the composition
A scheme (-)
Credit availed on opting out of the composition
B scheme (+)
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17 Late fee payable and paid ‘
Description Payable Paid
1 2 3

A Central Tax

B State Tax

Verification:

| hereby solemnly affirm and declare that the infation given herein above is true and correct to
the best of my knowledge and belief and nothingbeen concealed there from and in case of any
reduction in output tax liability the benefit thefehas been/will be passed on to the recipient of

supply.

Place Signature

Name of Authorised Signatory
Date Designation / Status
Instructions: —

1. The details for the period between July 2017 tod1&2018 shall be provided in

this return.

2. Part | consists of basic details of taxpayer. Timgtructions to fill Part | are as
follows :

Table No.| Instructions

5 Aggregate turnover for the previous financial ryéa the turnover of the

financial year previous to the year for which tleturn is being filed. For
example for the annual return for FY 2017-18, dagregate turnover of FlY
2016-17 shall be entered into this table. It is shen total of turnover of all
taxpayers registered on the same PAN.

3. Part Il consists of the details of all outward amdard supplies in the financial year
for which the annual return is filed. The instrocis to fill Part Il are as follows:

Table No.| Instructions

6A Aggregate value of all outward supplies net ebitinotes / credit notes, net |of

advances and net of goods returned for the enim@ndial year shall b

declared here. Table 6 and Table 7 of FORM GSTRa¥ be used for filling

up these details.

[1°)

6B Aggregate value of exempted, Nil Rated and N&¥FGupplies shall be
declared here.
7A Aggregate value of all inward supplies receifemn registered persons on

which tax is payable on reverse charge basis bealleclared here. Table 4B,
Table 5 and Table 8A of FORM GSTR-4 may be usedfiflbng up these
details.

7B Aggregate value of all inward supplies receifemin unregistered persons
(other than import of services) on which tax isgdalg on reverse charge basis
shall be declared here. Table 4C, Table 5 and TéAlef FORM GSTR-4
may be used for filling up these details.
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7C Aggregate value of all services imported durihg financial year shall
declared here. Table 4D and Table 5 of FORM GSTiRa¥ be used fo
filling up these details.

8A Aggregate value of all inward supplies receifemn registered persons (
which tax is payable by the supplier shall be decdahere. Table 4A an
Table 5 of FORM GSTR-4 may be used for filling hpde details.

8B Aggregate value of all goods imported during flmancial year shall b
declared here.

4. Part IV consists of the details of amendments miadethe supplies of the
previous financial year in the returns of April$@ptember of the current FY or
date of filing of Annual Return for previous finaacyear (for example in the
annual return for the FY 2017-18, the transactiedared in April to September
2018 for the FY 2017-18 shall be declared), whiehnas earlier. The instructions
to fill Part V are as follows:

Table No. | Instructions
Details of additions or amendments to any of thepbes already declared
10,11,12,13 the returns of the previous financial year but swshendments wer
and 14 furnished in Table 5 (relating to inward supplies) Table 7(relating tq
outward supplies) of FORM GSTR- 4 of April to Sapteer of the current
financial year or upto the date of filing of Annudeturn for the previous
financial year, whichever is earlier shall be destbhere.

5. Part V consists of details of other informationeTihstruction to fill Part V are as
follows:

Table No. | Instructions

15A, 15B,| Aggregate value of refunds claimed, sanctionedctefd and pending fa

15C  and| processing shall be declared here. Refund claiméldbe the aggregat

15D value of all the refund claims filed in the finaalciyear and will includg
refunds which have been sanctioned, rejected ope@mding for processing
Refund sanctioned means the aggregate value oéfatid sanction order
Refund pending will be the aggregate amount irreflind application for
which acknowledgement has been received and wiluebe provisiona
refunds received. These will not include detaila@h-GST refund claims.

15E, 15F| Aggregate value of demands of taxes for which atemoconfirming the

and 15G demand has been issued by the adjudicating autHwag been issued sh
be declared here. Aggregate value of taxes paidobthe total value o
confirmed demand in 15E above shall be declareel h&ggregate value ¢
demands pending recovery out of 15E above shalkbkared here.

16A Aggregate value of all credit reversed whereespn opts to pay tax under
the composition scheme shall be declared here. details furnished ir
FORM ITC-03 may be used for filling up these detail

16B Aggregate value of all the credit availed whemgistered person opts out
the composition scheme shall be declared here. details furnished i
FORM ITC-01 may be used for filling up these detail

17 Late fee will be payable if annual return isdilafter the due date.”;
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11. In the said rules, iIFORM GST EWB-01, in the Notes, in serial number 7, in
the Table, against Code 4 in the first column tiarletters and word “SKD or CKD” in the
second column, the letters and words “SKD or CKBwpply in batches or lots” shall be
substituted.

[(File No. Bikri kar/GST/vividh-21/2017(Part-3) 26}]
By the order of Governor of Bihar,
Dr. Pratima,
Commissioner Sate Tax-cum-Secretary.
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